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IN THE CENTRAL ADFII MISTRATI VE TRIBUNAL

PRINCIPAL BENCH

NEU DELHI.

R.A. No. 91/95 in

OA No.613/90

Nsu Delhi, dated the 26th May, 1995

Hon'ble Shri S.R. Adigejl^amber (A)
Hon*ble S^t.Lakahmi Suaminathan,' MemberC^)

Shri B.R, Dhiman
3/o Shri Labhu Ram,
R/6 3/11732, Sat Nagar,
Karol Bagh,
N9U Dalhi.

... Rev/ieu Aoolicant,

(Present in person)

Vs.

1. Delhi Administration, through
C the Lt,Governor, Raj Niuas, Delhi.

2. The Director,
Directorate of Technical Education,
Rou^e Avenue, Neu Delhi.

3. The Principal,
Pusa Polytechnique,
Naui Delhi.

Respondents

(By D.R. Shri Dhirendr a f^umar uith
Shri Surat Singh, Advocate )

^ ORDER (ORAL)
. (Hon'bls Shri 3.R, Adige, Member (A)

This is a Review Application bearing

No,91/95 filed by Shri B.R. Dhiman praying for rsvieu

of judgment dated 25.10,1995 in OA No.613/90-B. ^,«Ohifnan

V.Delhi Admn.& others.

the ^
2, In that 0 . A. applicant, ubo uas uorking

as a Ij^orkshop Instructor in P—usa Polytechnic, had

prayed for selection grade u.e.f, 1980 uith all •

consequential benefits,' None had appeared for the

applicant, uhen the O.A, uas heard' on 25.10,1994,

On that data, the respondents counseV l^rs, Avnish
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Ahlauat uas present and uas heard, Tharaafter, upon

perusing the materials on record, the Tribunal by the

impugned judgrnant,held that ths applicant had not

made out a case to interfere in the matt'ssr and the

OA uas accordinqly dismissed,

3, Applicant has nou presead ^.A, bearing No,9l/95«^

He appeared in person and uas heard. On behalf of

respondents, Shri Ohirendra Kumarj Superintending

(Litigation) Departmental representative alonquith

Shri Surat Singh, respondent counsel were present

and heard,

4.• Ouring the course of hearing, our attention

uas draun to paragraph 3(ii) of the reply to the

R.fl, filed by the respondents, and earlier order

of the Tribunal dated 12.9^91 in TA No, 8/94/95-

Umad Sinoh Delhi Administration and others, in

accordance uith which, the seniority uas modified.

The applicant, therefore, accepted before us that

the seniority list, as modified by the Tribunals*

order dated 12,9,91 uas correct and he had no

grievance uith the same. Consequent to the revision

of the seniority list, S/3hri Soami Nathan and

Suarn Singh, uho earlier uere senior to applicantf

had nou become junior oot only to the applicant himself^

but to various others. Respondents have averred in

their reply, that they have taken up the matter of

stepping up of pay of all those senior to S/Shri

Suaminathan and Suarn Singh etc, uith Department

of Education, Ministry of Human Resources and Development

Govt.of India, Neu Delhi, In this connection, our

attention uas invited to the letters dated 4,10,1994

and 23,11,1994 sent by Directorate of Training and

Technical Education, Delhi Administration uho are the

respondents before us addressed to Ministry of Human
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Resourcss and Devslopmant, Govt.of India, Neu Dslhi^'

Us notg^houever that the Ministry of Human Resourcas

and Oevelopmsnt, Gowt.of India has not been irapleaded

as a party in either the OA or the RA,

5« Applicant Shri Dhiman stated before us
/A-/

that he would not press^ the RA,' if his pay ken

stSp;pGd up to the level drawn by S/Shri Soami Nathan

and Suairr i Singh, in accordance with the respondents

own avernmant^ as contained in thatr reply,

5» ^9 note that the aoplicant has retired from

service on 31,1,1993,

7, In view of the fact, that applicant has

stated before us that what he actually/ the'̂ ^
stepping tip of his pay on par with that of S/Shri

Suaminathan and Suarn Singh, and the consequent

benefits following thereon, and as the respondents

themselves appaar to Ni ve t'alaan the matter in

hand and are pursuing the same with the Govt.of
/^K

India, we do ndb consider^^necsssary to keep this
RA pending, 'i^e dispose of the same with a direction

to the respondants to pursue the matter actively
A* A

with^ninistry of Human Resources and Development,

G ovt, of India and take necessary steps to ensure

that a decision in this regard is obtained within

two months from ths date of receipt of a copy of

this order. This R#A, is disposed of accordingly,

Nd costs,

(Lakshni SuaminatTlan) (S.R. Adi94 )
Member (3) Member (a)
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